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The Ld.  Counsel  for  the petitioner is  present.  Heard Ld.
Counsel  for  the  petitioner.  Considered  the  materials  on
record as well  well  submission put forwarded by the Ld.
Counsel for the petitioner. 

By this order,  I  am going to dispose of the
petition filed by the petitioner Smti. Rahima Ray W/o Lt.
Rohini  Kumar  Ray  u/s  372  of  Indian  Succession  Act
praying for issuance for succession certificate in favour of
the petitioner for collection of debts and sureties of  an
amount  of  Rs.  9,90,829/-  (Rupees  nine  lakh  ninety
thousand eight hundred twenty nine only) which has been
deposited in the  schedule properties which is mentioned
below in the table:---

Heard the Ld. Counsel for the petitioner. The
petitioner  has  submitted  her  evidence  in  affidavit.
Perused the materials on record along with the evidence
of the petitioner, who examined herself as PW-1.  During
the  course  of  her  evidence  the  petitioner  side  has
exhibited the original  death certificate of  her  deceased
husband Rohini  Kumar  Ray vide  Exhibit  1,  Ext.2  is  the
Next Kin Certificate of deceased Rohini Kumar Ray, Ext.3
is the service Identity Card of the deceased Rohini Kumar
Ray and Ext.4 is the schedule of proprieties. 

In this case after receiving the petition filed
by the petitioner  u/s  372 of  Indian Succession Act  and
registering  the  same  the  notice  was  issued  upon  the
opposite parties, which are returned after service.



 

 From the record as well as from the evidence
of the petitioner Smti. Shauni Das W/o Lt. Hanu Das, it is
revealed that deceased Hanu Das at the time of his death
left  behind the following persons as his legal  heirs and
succession.-

Sl.
No.

Name Relationship Age

1. Smti. Shauni Das Wife of deceased Hanu Das 50
Years

2 Smti. Namita Das Daughter of deceased Hanu Das 32
Years

3 Smti. Tulika Das Daughter of deceased Hanu Das 29
Years

4 Matu Das @ Matu 
Barman

Daughter of deceased Hanu Das 25
Years

5 Smti. Purnima Das Daughter of deceased Hanu Das 23
Years

 After perusing and considering the materials
as well  as evidence on record there is nothing to show
that  any  will  or  any  letters  of  administration has  been
executed by the deceased during his life time in respect
of aforesaid amount of money. That apart, as the opposite
party has failed to appear and contest the case even after
receiving  the  notice  issued  upon  them,  rather  all  the
opposite  party  in  their  written  statement,  clearly
expressed that they have no any objection in issuing the
succession  certificate  regarding  the  debts  and  sureties
left by their deceased father Late. Hanu Das in favour of
their mother Smti. Shauni Das, the petitioner of this case
and hence the court have no any other alternative but to
believe  the  case  of  the  petitioner.  Accordingly,  the
application filed by the petitioner u/s 372 of the Indian
Succession Act is allowed

Considering  all  facts  and  circumstances  as
well as the evidence on record, the petition filed by the
petitioner  u/s  372  of  Indian  Succession  Act  is  allowed.



Accordingly,  let  a  Succession  Certificate  be  issued  in
favour  of  the  petitioner  Smti.  Shauni  Das,  the  wife  of
deceased Hanu Das in respect of  Rs. 1,84, 904/- (Rupees
one lakh  eighty four thousand nine hundred and four)
which is laying in GPF/AIS PF account vide no. 18961 and
further  Rs.  1,79,690/-(  Rupees  one  lakh  seventy  nine
thousand  six  hundred  ninety)  which  is  also  laying   in
Compassionate  Family  Pension  in  the  name  of  the
deceased  husband  of  the  petitioner  along  with  family
pension in the name of the petitioner Smti. Shauni Das,
with up to date interest thereon on payment of a requisite
court fees.

This Misc. Case is disposed of accordingly.


